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SHRI H. N. MUKERJEE (Calcutta—
North-East) ; This is a very vital ques-
tion which you have galiowed to be
raised to three months in February,
got to know these things, surely it
should have a discussion on how
assurances are disregarded. We have
a committee whose reports possibly
we have not been able to discuss, but
it this kind of slipshoq explanations
are given by the Government, surely
something is very wrong in this busi-
ness and we ghould be given an oppor-
tunity to discuss this entire matter of
Government assurances, particularly
in relation tg Maruti, which has a
significance of its own, Are we or
are we not going to have a discussion
in this House in regard to the way in
which Government assurances have
been, meanageg In a manner which
amounts to a contempt of the House?

MR. SPEAKER: Shri Mirdha.

SHRI H. N. MUKERJEE. Are you
not going to make any observations on
this?

MR. SPEAKER: I cannot make any
observation unless I have seen the
whole thing. You ecannot direct me
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that the moment you want, I should
come out with some observation.

STATEMENT RE NON-IMPLEMENTATION
OF ASSURANCE GIVEN IN REPLY TO USB
Q. No. 1431 or 1-8-73 RE INQUIRIES
AGAINBT SHAREHOLDERS OF MAruUTI LTD.

SHRI RAM NIWAS MIRDHA: I beg
to lay on the Table a statement giving
reasong for non-implementation of the
assurance given by me in reply te
Unstarred Question No. 1431 dated the
1st August, 1973 regarding Inquiries
against Shareholders of Maruti Limit-
ed for economic offences. (Placed in
Library, See No. LT-8281/74).
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12.33 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I have
to report the {following message
received from the Secretary-General
of Rajya Sabha:—

.7 am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Friday, the 23rd
August, 1974, adopted the following
motion in regard to the presentation
of the Report of the Jeint Com-
mittee of the Houses on the Indiam
Penal Code (Amendment) BillL
1972:—

“That the time appointed for
the presentation of the report of
~ the Joint Committee of the Houses
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‘on the Indian Penal Code (Amend-
ment) Bill, ' 1072, be further
extended up to the last day of the
second week of the Ninety-first
Session of the Rajya Sabha”.
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MR. SPEAKER: A paper cannot
be prevented from being laid.
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SHRI SAMAR GUHA. Sir, I have
writien fo you that I want to raice a
_procedural ‘matter in regard to item
No. 10, in regard to the non-imple-
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mentation of the assurances given in
the House. There was a report that
shareholders have sold their shares to
certain other companies.

MR. SPEAKER: He can raise gbjec-
tion about procedural matters, gbout
delay ip laying on the Table, I am
prepared to listen to him, But he
cannot go into the merits.

SHRI SAMAR GUHA.; In regard to
Maruti, the developments agre taking
place so fast that shares are transfer-
red from one sharcholder to another
In such cases, it is the responsibility
of the Government to take the neces-
sary action. Because, directly or
indirectly, the name of the Prime
Minister is involved. .. (Interruptions)
I do not understand what kind of
government ig this, They should come
out with replies ag quickly as possible,
so that the name of the Prime Minis-
ter. .. (Interruptions) .

MR. SPEAKER: He is going beyond
the scope.

SHRI SAMAR GUHA: Sir, You
should pass strictures so that there i3

no delay in their coming out with
their reply.
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